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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1400/2024

Devendra Faujdar ...Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondents

REPLY AFFIDAVIT OF RESPONDENT NO. 9,
CHIRANJI LAL GOLA

I, Chiranji Lal Gola, son of Nemi Chand, aged about 45 years,
resident of Gram Mustafabad, Farah, Mathura, Uttar Pradesh, do

hereby solemnly affirm and state as follows:

1. Identity and Competence: I am Respondent No. 9 in the
above-captioned Original Application (OA No. 1400/2024)
and am fully conversant with the facts and circumstances of
the case, competent to swear this affidavit.

2. Understanding of Allegations: I have read and understood
the contents of the Original Application filed by the
Applicant, alleging illegal felling of over 100 mature trees
and soil excavation on November 18-19, 2024, in village
Shvouba (Seenga Patti), Tehseel Goverdhan, District
Mathura, Uttar Pradesh, within the Taj Trapezium Zone
(TTZ), a protected area under the mandate of M.C. Mehta
vs. Union of India (1996) 2 SCC 653.

3. Categorical Denial: [ unequivocally deny any involvement
in the alleged illegal activities of tree felling and soil
excavation. The allegations against me are false, baseless,
and devoid of merit, constituting an abuse of the process of

this Hon’ble Tribunal.
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. Professional Background: [ am a contractor by profession,
duly engaged in government contracts for construction
works through transparent tender processes, always in
compliance with requisite approvals and permissions from
competent authorities.

. Non-Presence at Incident Site: [ was neither present at the
site of the alleged incident on November 18-19, 2024, nor
did I have any knowledge of, participation in, or association
with the alleged illegal activities as claimed by the
Applicant.

. Absence from FIR: My name does not appear in the First
Information Report (FIR) No. 341/2024, dated November
19, 2024, lodged at PS Magorra, Mathura, under Sections 4
and 10 of the Uttar Pradesh Protection of Trees in Rural and
Hill Areas Act, 1976, in connection with the alleged
incident. A certified copy of the FIR is annexed herewith
as Annexure R-1 (pages 15 to 20 ).

. Authorized Post-Incident Work: [ was engaged in
authorized road construction work assigned by the
Government of Uttar Pradesh, as evidenced by a work
notice dated December 15, 2024, directing me to commence
work on December 20, 2024, for constructing a road in
Mathura district. This work was undertaken with all
necessary approvals, clearly establishing that my activities
commenced well after the alleged incident and were lawful.
A copy of the work notice is annexed herewith as Annexure

R-2 (pages 21 to 22 ).

. Response to Legal Notice: A legal notice dated December
23, 2024, issued by the Applicant’s advocate, alleged my

involvement in a separate incident on November 21, 2024.
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I responded through my advocate on January 1, 2025,
denying all allegations and providing evidence of my
whereabouts on November 21, 2024, specifically that I was
at Mukund Priya Garden, Mathura, for wedding
arrangements, supported by CCTV footage and mobile
location data. Copies of the legal notice and my reply are
annexed herewith as Annexure R-3 (pages 23 to

25 )and Annexure R-4 (pages 26 to 30 ),

respectively.

9. Clarification on Date Discrepancy: The legal notice
references an incident on November 21, 2024, with an FIR
dated November 22, 2024, which appears to be a
discrepancy with the OA’s incident dates of November 18-
19, 2024, and FIR dated November 19, 2024. I submit that
I was not involved in any illegal activities on either date,
and the absence of my name in the FIR No. 341/2024 further
corroborates my non-involvement.

10.Lack of Evidence: The Applicant has failed to adduce any
specific evidence, such as photographs, witness statements,
or other material, directly implicating me in the alleged
environmental violations. The inclusion of my name in the
OA appears to be based on mere conjecture, lacking any
factual or legal basis.

11.Tribunal’s Authority to Remove Parties: As per Rule
8(3) of the National Green Tribunal (Practices and
Procedure) Rules, 2011, this Hon’ble Tribunal has the
authority to implead any person as a party if satisfied that
such person is a necessary or proper party. By necessary
implication, the Tribunal possesses the inherent power to

remove a party who is neither necessary nor proper for the
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adjudication of the dispute, ensuring compliance with the
principles of natural justice.

12.Statutory Mandate of NGT: Under Section 14 of the
National Green Tribunal Act, 2010, the Tribunal’s
jurisdiction is confined to civil cases involving substantial
questions relating to the environment. Including parties
without evidence dilutes the Tribunal’s mandate for
effective and expeditious disposal of environmental
disputes, as noted in Samit Mehta vs. Union of India (2013)
NGT, where the Tribunal emphasized accountability of
specific violators.

13.Judicial Precedents on Improper Joinder: The Hon’ble
Supreme Court in Anil Kumar Singh vs. Shivnath
Mishra(1995) 3 SCC 147 held that parties not essential for
adjudicating the dispute should not be impleaded, as their
inclusion causes undue prejudice and delays justice.
Similarly, in Competition Commission of India v. Steel
Authority of India Ltd. (2010) 10 SCC 744, the Court
affirmed the power to remove parties improperly joined to
ensure effective resolution.

14.NGT’s Focus on Specific Violators: In Forward
Foundation vs. State of Karnataka (2015), this Hon’ble
Tribunal underscored the necessity of identifying specific
violators to ensure effective environmental remediation,
holding that unsubstantiated allegations are insufficient to
sustain a party’s inclusion in proceedings.

15.Burden of Proof: The Applicant bears the burden of proof
to establish a prima facie case against each respondent, as
per the legal maxim actori incumbit onus probandi (the

burden of proof lies on the plaintiff). The absence of
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evidence against me renders my inclusion unjustified,
violating the principles of natural justice.

16.Prejudice Caused: My continued presence as a respondent
serves no purpose in resolving the environmental issues
raised and causes me significant prejudice, including mental
distress, reputational harm, and financial burden due to legal
expenses, contrary to the maximubi jus ibi
remedium (where there is a right, there is a remedy), which
demands fairness in legal proceedings.

17.That I have no connection, acquaintance, or enmity with the
Applicant or other private respondents, further indicating no
basis for my implication, as affirmed in my reply to the legal
notice.

18.That my inclusion violates the principle of audi alteram
partem (no one should be condemned unheard), as I have
been impleaded without evidence, denying me fair
opportunity to defend absent specific allegations.

19.Reservation of Rights: | reserve my right to claim costs and
compensation for being wrongly impleaded, as such
inclusion constitutes an abuse of process and infringes upon
my fundamental rights under Article 21 of the Constitution
of India, as interpreted in Subhash Kumar vs. State of
Bihar (1991) 1 SCC 598.

20.Concluding Remarks: The statements made in this
affidavit are true to the best of my knowledge and belief,

and no material facts have been concealed.
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PRAYER

In view of the foregoing, it is most respectfully prayed that this
Honble Tribunal may be pleased to:

a) Strike out the name of Respondent No. 9, Chiranji Lal Gola,
from the array of respondents in Original Application No.
1400/2024, as he is neither a necessary nor a proper party to
these proceedings, in accordance with Rule 8(3) of the
National Green Tribunal (Practices and Procedure) Rules,
2011, and in light of the absence of any evidence
implicating him.

b) Award costs to Respondent No. 9 for the expenses incurred
and prejudice suffered due to wrongful impleadment,
including reputational harm and legal costs, to uphold the
principles of natural justice.

c) Pass any other order(s) as this Honble Tribunal may deem
fit and proper in the interest of justice, equity, and

environmental adjudication.

Q\ J®/

PLACE: New Delhi RESPONDENT NO. 9

DATE: May 22, 2025 THROUGH:

Narendra Kumar Goswami Advocate
Supreme Court of India

Enrolment No. UP06653/2014
3A/140 Krishna Vihar,

Mathura (UP) 281004

Mob. 8954777199

Email: thendca@gmail.com
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IN THE NATIONAL GrpiN TRIBUNAL
PRINCIPAL BENCy, ypw DELHI
Original Applicatioy N, 1400/2024

Devendra Faujdar

Versug
State of Uttar Pradesh & Ors, ...Respondents

NO. 9
Area Mathura v &y
| ’%nmmi Lal Gola, son of Nemi Chand, aged about 45 years,

| @L& {isidenl of Gram Mustafabad, Farah, Mathura, Uttar Pradesh, do
hereby solemnly affirm and state as follows:
oE T‘].U"‘R“hat I am Respondent No. 9 in the above-captioned Original
\(\T\'-;:J\-: LSO:‘N pudtc. M{Bfiication (OA No. 1400/2024) and am fully conversant with the
facts and circumstances of the case, competent to swear this
affidavit.
2. That I have read and understood the contents of the Original
Application filed by the Applicant, alleging illegal felling of over
100 mature trees and soil excavation on November 18-19, 2024,
in village Shvouba (Seenga Patti), Tehseel Goverdhan, District
Mathura, Uttar Pradesh, within the Taj Trapezium Zone (TTZ), a
protected area under the mandate of M.C. Mehta vs. Union of India
(1996) 2 SCC 653.
3. That I unequivocally deny any involvement in the alleged illegal
activities of tree felling and soil excavation. The allegations
against me are false, baseless, and devoid of merit, constituting an

abuse of the process of this Hon’ble Tribunal.
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4. That T am a contractor by profession, duly engaged in
government contracts for constrygqjoy, works through transparent
tender processes, always in compligpee with requisite approvaly

and permissions from competep yuihorities, adhering to all

applicable laws and regulations,
S, That Twas neither present at th gite of the alleged incident on
November 1819, 2024, nor df¢ | have any knowledge of,

participation in, ot association with (he alleged illegal activitics as

claimed by the Applicant,

- That my name does not appear in the First Information Report
3 \:oégc;gf(‘ '\ #IR) No. 341/2024, dated November 19, 2024, lodged at PS
\ \.\:.; Mathurd gorra, Mathura, under Sections 4 and 10 of the Uttar Pradesh
\ o — \Qf/ rotection of Trees in Rural and Hill Arcas Act, 1976, in
= connection with the alleged incident. A certified copy of the FIR

is annexed herewith as Annexure R-1.

7. That 1 was engaged in authorized road construction work
ol ms;g%)%bt?l%&ncd by the Government of Uttar Pradesh, as evidenced by a
avocate, NOWR work notice dated December 15, 2024, directing me to commence
work on December 20, 2024, for constructing a road in Mathura
district. This work was undertaken with all necessary approvals,
clearly establishing that my activities commenced well after the
alleged incident and were lawful. A copy of the work notice is
annexed herewith as Annexure R-2. .
8. That a legal notice dated December 23, 2024, was issued to me
by the Applicants advocate, alleging my involvement in a separate
incident on November 21, 2024. I responded through my advocate
on January 1, 2025, denying all allegations and providing evidence
of my whereabouts on that date, specifically that I was at Mukund
Priya Garden, Mathura, for wedding arrangements, supported by

CCTV footage and mobile location data. Copies of the legal notice
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and my reply are annexeq herewith as Annexure R-3 and
Annexure R-4, respectively,

9. That the legal notice referenceg yn incident on November 21,
2024, with an FIR dated Novembey 22, 2024, which appears to be
a discrepancy with the OAs incideny dates of November 18-19,
2024, and FIR dated November 19, 2024, Given the identical FIR
number (341/2024), it is likely a lypogmphical error in the notice,
['submit that I was not involved in any illegal activities on either

date, and the absence of my name in the FIR further corroborates

Y non-involvement,

~S\10\hat the Applicant has failed to adduce any specific evidence,

Ehias photographs, witness statements, or other material, directly
icating me in the alleged environmental violations. The
Clusion of my name in the OA appears to be based on mere
conjecture, lacking any factual or legal basis.

11. That as per Rule 8(3) of the National Green Tribunal (Practices

W?Procedure) Rules, 2011, only necessary or proper parties
v Public. ath

should be impleaded. In the absence of any evidence linking me to

the alleged violations, I am neither a necessary nor a proper party

to these proceedings.

12. That this Honble Tribunal has inherent powers under Section
19 of the National Green Tribunal Act, 2010, to prevent abuse of
its process and to ensure that only those against whom there is
credible evidence are made parties to the proceedings.

13. That the Applicant bears the burden of proof to establish a
prima facie case against each respondent, as per the legal maxim
actori incumbit onus probandi (the burden of proof lies on the

plaintiff). The Applicant has failed to discharge this burden,

rendering my inclusion unjustified.

11
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14. That in environmenta| Jurisprudence, liability under the
polluter pays principle, as enunciate jn Indian Council for Enviro-
Legal Action vs. Union of Indjg (1996) 3 SCC 212, is imposed
only on those who cause environmenal damage. Without evidence
of my involvement, such liability cannot be attributed to me.

I5. That the Honble Supreme Court in Anil Kumar Singh vs.
Shivnath Mishra (1995) 3 SCC 147 held that partics not essential
for adjudicating the dispute should not be impleaded, as their

inclusion causes undue prejudice and delays justice. Similarly, in

onble Tribunal underscored the necessity of identifying specific
violators to ensure effective environmental remediation, holding

S

}R . MATmunsubstantiated allegations are insufficient to sustain a partys
0 . S :
N “\"AE':(‘MSEW eublic Mitieldsion in proceedings.

17. That my continued presence as a respondent serves no purpose
in resolving the environmental issues raised and causes me
significant prejudice, including mental distress, reputational harm,
and financial burden due to legal expenses, contrary to the maxim
ubi jus ibi remedium (where there is a right, there is a remedy).
18. That I have no connection, acquaintance, or enmity with the
Applicant or other private respondents, further indicating no basis
for my implication, as affirmed in my reply to the legal notice.
19. That my inclusion violates the principle of audi alteram partem
(no one should be condemned unheard), as I have been impleaded

without evidence, denying me fair opportunity to defend absent
specific allegations.
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20. That T reserve my right to ¢lgim conts ind compensation for

being wrongly impleaded, wy gy Incluslon Infringes iy

fundamental rights under Article 21 of the Constitution of India,
as interpreted in Subhash Kumar vy, §inte of Blhar (1991) 1 $CC
598.

21, That the statements made in this ffidavit are true o the best of
my knowledge and belicf, and no material facts have been

concealed.

PRAYER

igw of the foregoing, it is most respectfully prayed that this

le Tribunal may be pleased to:

a) Strike out the name of Respondent No. 9, Chiranji Lal Gola,
from the array of respondents in Original Application No.
1400/2024, as he is neither a necessary nor a proper party to

AL K\E\-\O%E \fmﬁa these proceedings, in accordance with Rule 8(3) of the

gvoc'®: National Green Tribunal (Practices and Procedure) Rules,
2011, and in light of the absence of any evidence
implicating him.

b) Award costs to Respondent No. 9 for the expenses incurred

and prejudice suffered due to wrongful impleadment.

including reputational harm and legal costs, to uphold the

principles of natural justice.
c) Pass any other order(s) as this Honble Tribunal may deem

fit and proper in the interest of justice, equity, and

A
Q ’“:\N\‘

DEPONENT

environmental adjudication.

!

13
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VERIFICATION

I, Chiranji Lal Gola, the deponent above named, do hereby verify

that the contents of paragraphs 1 to 20 of this affidavit are truc and

correct to the best of my knowledge and belief, and nothing

aterial has been concealed therefrom.

ified at Mathura on this 22nd day of May, 2025.
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A n n exu r e- R 1 N.CR.B (ua.;ﬁ.m.aﬁ)ls

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

9YH Faer Ko
(4T 173 &t o7 v W & dEq)

L. Districy/Unit (Fram/zsis): AYA  P.S. (UT&T): FIRT Year (a¥): 2024
FIR No. (7.9, R. ¥.): 0341 Date and Time of FIR (7.9.R. &1 i
AR @HA): 22/11/2024 22:19 G
2. ES No. ‘Acts (aﬂﬁnm) Sectlons (?IRT(U))
(?FF) | _
o ‘_ T TR e wET v 4
aac &Et F gt @
wawr mﬁw 1976

el
Vet s o gt |
e s 1976 |

3. (a) Occurrence of offence (39T T E!E?T)
1 Day (f&=1): IEAR Date from (=T ®}): Date To,(m
21/11/2024 d): 21/11/2024
Time Period (¥HY Time From (FH#Y A): Time To (VAT
3afe): uex 1 00:00 &t @) 00:00 aar
®) Ynformation received at P.S, (YTAT Date (f&TF): Time (THY):
- ST e e gé): 22/11/2024 22:19 of
(c) General Diary Reference Entry No. (yRfee Date and Time
(m Teal): ’ §): 056 (e 3t
HY):
22(11/2024
22:19 §91

4. Type of Information (Y&=1T &1 Y&R): AIRaT
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N.C.R.B (To. 9. 31T, &)

5. Place of Occurrence (TreaATEYw):

1.

(a) Direction and distance from P.S. (Y417 & {ﬁ' 3R Beat No. (e
f&em): gfees, 11 &5, A, q.):

~ (b) Address (9dT): I VST AT AeJuceT

(©) In case, outside the limit of this Police Station, then Name of P.S. (afe

Tl W F TR § A g wv )

District (State) (el (I577)):

6. Complainant / Informant (frradesar / Hj‘ﬂﬁﬁ‘f):

()
(b)
(©)

(e).

®

(g

(h).

(M)

Name (AATH): HUAATS  TAEETH

Father's/Husband's Name (Rrar/afar &1 am7):

Date/Year of Birth (3= fafdr / (d) Nationality (TSgIIdT): R
a9): 1979

UlD No. (gamgs )

Passport No. (4THYIE 4.):

Date of Issue (GTRT F¥r FT f&sT):  Place of Issue (S & T TYUT):

ID Details (Rétion Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (T84T f9aR0T (IR &1 G 1S, 9A91E, J3mssh

¥., sfir amsdy, Y 1))

S No. 1D Type (vgamer ax EID.Number (TEaTT TE)
,(?-34 YER) |

Otcupation (caaamr):

Address (9dT):



461 17

. e N.C.R.B (Te. .32
SN D ?Address Type (9T _%Address ()
FH) gy ) -
o gar M Yoo, s, T, IR T2,
| R ,
2 . TRl e e YT, A, AU, IR T,
. | R
0 Phone number (gxemY ¥.): Mobile (FYETSS &.): 91-75953XXXXX
0
7. Details of known '/ suspected / unknown accused with full particulars (FTd /
afewer / arana 3@‘{13"6 &1 Q¥ faavor wfiea avier):
Accused More Than (ETTﬂTH EHW T d H® 37 Fﬂ' '\q'CqT) 0
S.No. N‘lme (amr) Alias Relative's Present Address(aﬁﬂl'v'-l'
() (399TH) Name (RederR )
T A1) |
_8° ' | Reasox-?s for delay in reporting by the complainant / informant (TsTIG®ar /

b et qEn R & @ ae e & wRon:

- Partlculars of propertles of interest (‘HHF?JH HFYRY T ﬁ'aTUT)

S No. Propertty Category Property Type Descrlptlon " ‘Value‘(Iri i
(F.9.) (FFafRy (@Fafr & (Faavon) Rs/-) (A7
. . Ty 0 ey

10. Total value of property (In Rs/-) (G#qf &1 fel A+A(T #)):
- 1 1. Inquedt Report / U.D. case No., if any (T FHET Rare / 31907 ., Ife
IS E’f):

S.No. [UIDB Number (zr ST H)
(3" F)
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N.C.R.B (T1.9T.31T.4Y)

12.

!
First Information contents (YIH HIAT TLA):

Tehel de{R Bedl ardl ........... aar &, gy FeT A #AR| #Ee,
[desT & A 3799 AT § T 3T fedres 21.11.2024 & e o
e RIFRIT % 3R WX 3 gERE A ORI aeRETE F A SeerEe
ATH 2T AT AeTgecr X THT STIT99T 10:40@@@31&@%5
IS & fohadl TR EY US 3Ws TH TS siug & - af 9 U A7
fSTeTehT Mo @aAer: 140.60.54.70.67.53.70.73.1271 92 diver Mens 60, 2
s Wedd MATS 60.70, 6 U5 UIeR 70.86.62.57.62.651 Ug S NS
50. 1 95 9ISt IMells 48. 1 93 NA INeTg 44, 5 U8 SYRFART IS
35:8945.60.67. 1 US 379[7 77 ¥ & 27 95 IUT 27 9 A (0-1)

M gL 22 9ie IS (0-1) s 997 & Js-uier 3w el W auHAee

Hish qT TAY 9T ST Holvel § SRIAG dhsl H decelel IF Ha¥ [
T e AT AT HiemaedT AT dig dgdier MY, U= 7R e

HERT T gyl #7 & IR, GYCINATHT Helael § TAT 3TH I o=t I AT

§3T o 397 Ut 1 1. Tdogr 9T UATdg el a1 AeR O d@ Jgaie
WWW%@THWZ.WSﬁ?W?&g&cWBo%ﬂqloiq;:r
g Rig 3% JJere e 4. godes 9 J99Te 5 Rewer g7 g8 [ig 3o
frareTor IreT eeT HET AR Ui A dediel T el FHIRT

Torem FRT & GaRT SwsA I | S AfFddl & G@RT I UG AT

T TIETOT JHTIIA 1976 HT URT 4/10 FT JooTeled AT AT Fafee
Iy ok SaRT Taj Trapezium Zone (T.T.Z) H Write Petition(s) (Civil) No
(s).13381/1984 M.C. MEITA VERSUS UNION OF INDIA ORS - IA No. 527 #
S o1& 3meer fesieh 08. 05.2015 T FFHAAT & g TIRTET fomar F

e TR @ e ¥ s gl & favey Rufe gof & Hefi

13.

FTAETET el T HIT | TITRT gl - ITH - AT qHS, e T Ul
FAESTTer, TSem TR Al 78953XXXXX THET 31EIel 3r9a+rr wreif (Fererdre)
IoITETH IMaUe {57, YT HYIT THET 31T 3G ITHTT 31y
m’raé?ra’rzafr%oa:ro 155oﬁ1ﬁarwmﬁﬁmg%a€fmﬁ
aﬂoho{?ﬁﬁc\dlu e I reg, er8T Hr IR § |
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N.C.R.B (Te1.¥).31T.51)

14.

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

AR : G ST SeTE  gar wear ¥ R sray s

a;raﬂau—rna‘v 2 F 3o U ¥ aEd L):

€y

)

(3.

4

Signature / Thumb impression
of the complainant / informant

(Rrrrasat / goemewat &
FECTETT /391S &1 forermen)

Registered the case and took up the investigation (Y607 g AT 917
3R I & e R ) or ()

- Directed (Name of 1.O.) (SITT 3F{ FT Rank (9€): 3uTeiireTsn/

AdATH): Ravindra Kumar Yaday IR et

No. (&.): 972140517 to take up the Investigation (&1 ST
YA 9 H o & fore e R ) or ()

Refused investigation due to (ST & fere): or (F FHROT
SR fmar )

Transferred to P.S. (4T=11): - District (f3reI):

on point of jurisdiction (! SAMAFR F FIOT gEATIR).

F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(mm/mmmmwwmm H‘é‘raﬁa‘é
mﬁhwmﬁ%&mﬁmawﬁﬁ&rmﬂ)

R.0.A.C. (3R.31T.0.4T.)

Signature of Officer in charge,

Police Station (Y17 YHRY &
EEAER)

Name (AT#): PS Magorra
Rank (9<): I (Inspector)

No. (H.): 9454403945
!

19
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N.C.R.B (U1 9%.31T.4Y)

I5. pate and time of dispatch to the court (3reTere 3 Yyur Hir e 3iix
HAY): , ;

!



asam e e e ST W&a fawdrg o 202425 @ oo adfem /. wre &
i s S-Bifer @ A ¥ we PRk # o geee e T AR
ﬁmawﬁaeha’imn gard @imued @ upr witar ¥ Afey ¥ A #Y aflw g2 wWiEl
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Proof of Service - Reply Affidavit on Behalf of Respondent No. 2 in OA 1400/2024 Inbox x e O
@ NK Goswami Advocate, Supreme Court <thendca@gmail.com> @ 6:10PM (Ominutesago) v @ €

to Chief, dmmat, vemvda2014, pccf-up, dfo.mathura, sspmta-up, jadonchetan969, csup, secy-moef, commagr, psedforest-up «

Dear Sir/Madam,

Please find attached the proof of service for the reply affidavit filed on behalf of Respondent No. 9, Chiranji Lal Gola, in Original Application No. 1400/2024.
This serves to confirm that the respondent and petitioner have been duly served with the said reply affidavit.

Kindly acknowledge receipt.

Thank you.

Best regards,

Narendra Kumar Goswami Advocate

Supreme Court of India

Enrolment No. UP06653/2014
3A/140 Krishna Vihar,

Mathura (UP) 281004

Mob. 8954777199

Email: thendca(@gmail.com

Attachments:

1. Proof of Service - Reply Affidavit OA 1400/2024.pdf
New Message from Mail Delivery Subsystem Show Ignore <
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VAKALATNAMA
In the National Green Tribunal, Principal Bench, New Delhi
Original Application No. 1400/2024
Devendra Faujdar ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondents
I, Chiranji Lal Gola, son of Nemi Chand, aged about 45 years,
resident of Gram Mustafabad, Farah, Mathura, Uttar Pradesh,
Respondent No. 9 in the above matter, do hereby appoint and
retain Shri Narendra Kumar Goswami, Advocate, Supreme
Court of India, Enrollment No. UP06653/2014, to act and plead
for me in the above-mentioned matter.
He is authorized to file applications, replies, affidavits, and other
documents, to make statements, to compromise, to withdraw, to
receive documents, to engage other advocates, and to do all other
acts necessary for the conduct of the case.
In witness whereof, I have signed this Vakalatnama on this 22™

day of May 2025 at Mathura.

Q)
Chiranji Lal Gola
Accepted by:

Narendra Kumar Goswami

Advocate

Enrollment No. UP06653/2014

Address: 3A/140 Krishna Vihar, Mathura (UP) 281004
Mobile: 8954777199

Email: thendca@gmail.com
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